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Po one aears for theapplicant,. 

-djourd. to 2 0.03.1996 for ddmjsjn1 
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240.03.96 	 Counse 1 for the applica It Shr i KUmar Sus hobha n 

At the request of learrd counsel for 

the applicarit,list this case on 21.03.1996 for admissjn. 
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Me n er(A) 
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Coun se 1 for t h app ii ca  rt : Shr i K1mar Sus hobh an 

Heard Sr j 0imar Sushobhan, c oun Se 1 for 

appliqant. This O.A. is for matter in which the Tribunal 

had dismissed it for default as longbackas 1993. The 

restoration for this was againz dismissed for default 

on 25.0 1.1994. After lapse of nearly two years, the 
applicant has moved this application on 01.12.1995. 

The delay in filing this o.A. after 25.01.1994was not 

satisfactorily explained by the  learrd coun1 for the 
applicant, 

2. 	 In view tIreof, I find no j us t if icat ion in 

ad mitt ing this time bar red appli cat ion. Ac cording ly, the 
O.A. is dismissed at the admission stage itself. 

\fl1JL 
(N.K.Verma) 
Menber(A) 


